Li sted on : . .2016
Court No.
ltem :
SECTION-1 1
I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETI TI ON NO. 3530 OF 2016
(Application for exenption from surrendering)

LN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO OF 2016

Madanpal ... Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)
OFFI CE REPORT

The matter above nentioned alongwith an application for
exenption from surrendering has been filed by M. Hasan Anzar,
Advocate on behalf of Petitioner against the Judgnent and
Order dated 11th Decenber, 2015 of the H gh Court of Judicature
at Al lahabad, Utar Pradesh in Oiginal Appeal No. 1747 of
1982.

It is submtted that Cl. Msc. Petition No. 2525 of 2016
(Application for exenption from surrendering) arising out of
same Judgnent was listed before the Hon' ble Judge in Chanbers
on 22 February, 2016 when H's Lordship was pleased to grant
four weeks' tinme to the Petitioner to surrender. Copy of
Record of Proceedings dated 227 February, 2016 is enclosed
herewith for kind perusal of the Hon' ble Court.

The application above nentioned is I|isted before the
Hon' bl e Judge in Chanbers with this office report.

DATED this the 1st day of March, 2016.

Sd/ -

ASS| STANT REG STRAR
COPY TO

M . Hasan Anzar, Advocate
L-3, Indraprastha Apartnents,
114, |.P. Extn, Delhi — 92

ol dk Encl. : As above ASSI STANT REG STRAR



